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(ii) Government have already 
finalised their plans for the utilisa
tion of associated gas that would
be available from the Bombay High 
and it ]s not necessary to sanction 
this proposal as a means of utilis
ing the associated ftas.

(iii) The applicant did not have a 
clear marketing plan for ammonia.

The company has represented 
against the rejection. This represen
tation is under consideration.

Judges of High Court of Punjab and 
Haryana provided with official Resi.

denceg

7147. SHRI OM PRAKASH TYAGI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas- 
ed to state:

(a) how many Judges are working 
in the High Court of Punjab and Har
yana;

(b) how many out of them have 
been provided with rent free official 
residence as required under the pro
visions of the High Court Judges (Con
ditions of Service) Amendment Act,
1976; and

(c) what steps have been taken by
the Chandigarh Administration to
provide rent free residence to the other 
Judge* who are not having official 
residence?

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHANV (a)
Nineteen Judges including the Chief
Justice are working in the High Court 
of Punjab and Haryana;

(b) Seventeen Judges including the 
Chief Justice have been provided with 
rent tree residences;

(c) Rent free residences remain to 
be provided to two Judges, who have 
recently been appointed/transferred.
According to the Chandigarh Adminis

tration, a search for suitable houses 
is being made by the Administration 
and both the remaining Judges are 
expected to be provided with rent free
residences shortly.

Monetary Limits of Divisional Superia.
tendents to enter into Agreements for
entrusting Goods and Parcel Handling 

contracts

7148. SHRI BATESHW^R HEM- 
RAM: Will the M iristt* of RAIL
WAYS be pleased to state

(a) what are the monetary limits up 
to which the Divisional Superinten
dents working on Northern. Eastern 
and North Eastern Railways are com
petent to negotiate and enter into
agreements with Labour Cooperative 
Societies/Contractors for entrusting 
Goods and Parcels handling contracts;

(b) what is the present annual valu
ation of parcels handling work at 
Allahabad;

(c) whether the Parcels handling 
contract at Allahabad falls within the 
competence of the Divisional Superin
tendent concerned or the final authori
ty is vested in the Chief Commercial 
Superintendent; and

(d) what is the hitch in deciding 
fresh award of contract at Allahabad 
as the old contract had already ex
pired on the 31st July, 1977?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAINV (a> The
monetary limits up to which Divi
sional Superintendents on Northern,
Eastern and North Eastern Railways 
are competent to negotiate and enter 
into agreements with Labour Co
operative Societies/Contractors for
entrusting Goods and Parcels handling 
contracts are as under:
Northe rn Railway —  up to Rs 10 hkhi 

per annum.
Eaitrm Railway —  up to Rs 5 lakhs foi

3 years.
North Eastern Railway —  up to Rs. 10 

lakhs in earli casr.
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(b) Ks. 2,54,100 per annum.

(c) The Parcel handling contract at 
Allahabad falls within the competence 
of Divisional Superintendent, Allaha
bad.

(d) This is under examination In 
the meantime, the existing Society is 
being allowed to continue.
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Booking at wayside Railway Stations

7151. SHRI SURAJ BHAN: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) are the Goveraxnent aware o f ' 
the ftwt that on wayside Beilwajr




